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 Misc. (Guardianship) No.1/2020. 

Contd… 

 
IN THE COURT OF THE ADDITIONAL DISTRICT JUDGE (F.T.C.), 

LAKHIMPUR, NORTH LAKHIMPUR. 

 

Present:  Syed Burhanur Rahman, A.J.S., 
   Addl. District Judge (F.T.C.), 
   Lakhimpur, North Lakhimpur. 
  

 Misc. (Guardianship) No.1/2020. 

 

Sri Dhanraj Saha, 
S/o Sri Satya Ranjan Saha, 
R/o Harmoti, 
R.O. Merbil, 
P.S. Laluk, 
Dist. Lakhimpur, Assam.   

…..........Petitioner. 
-Vs- 

Smt Tumbi Sora, 

W/o Sri Dhanraj Saha, 

D/o Sri Dutom Sora, 

R/o Taba Kamin Complex, Bage Tiniali (Nirjuli), 

P.O. & P.S. Nirjuli, 

Dist. Papum Pare, Arunachal Pradesh. 

Permanent residence 

Old Bazar, Basar,  

P.O. & P.S. Basar, 

Dist. West Siang, Arunachal Pradesh. 
 

…...Opposite Party. 

 

Advocate for Petitioner  : Mr D. Dey. 

Advocate for Opposite Party: Mr D. Sora. 
 

 

Date of listing/argument : 17/01/2022. 

Date of judgment/order : 17/01/2022. 
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    JUDGMENT/ORDER 

1) This case is instated under Section 10 of the Guardian 

and Wards Act, 1890 filed by the petitioner, Sri Dhanraj 

Saha to be appointed as guardian of the minor, Sri Jerry 

Saha, wherein it is stated that the marriage between the 

petitioner and the opposite party was solemnized on 

30/11/2014 as per Hindu rites and customs and started 

their conjugal life in the house of petitioner located at 

Harmoti, P.O. Merbil, P.S. Laluk, District Lakhimpur and out 

of their wedlock a minor son i.e., Sri Jerry Saha has been 

born on 19/07/2015. It is alleged by the petitioner that the 

opposite party has subjected mental torture upon the 

petitioner and she has deserted their family. It is alleged 

that the future of their minor son with the opposite party 

will be catastrophic one as she is least bothered about the 

minor’s well-being and more particularly about his studies. 

It is stated that at present the petitioner is making every 

endeavor for the utmost welfare of their minor son. Their 

minor son is staying with the petitioner and he is studying 

in St. Xavier School, Harmoty, North Lakhimpur. He has 

sufficient source of income to look after their minor son. It 

is prayed by the petitioner to appoint him as a guardian of 

the minor, for the welfare and interest of the minor, as the 

petitioner is a fit and proper person. 

2) Notices were issued to the necessary parties, which 

were returned after service.  
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3) I have heard the submissions of the petitioner and the 

opposite party who are personally present before the 

Court. 

4) The opposite party has submitted evidence on affidavit 

dated 17/01/2022, wherein it is stated that she has no any 

objection if the custody and guardianship of their minor 

son Sri Jerry Saha is granted to the petitioner Sri Dhanraj 

Saha. It is also stated that they have amicably settled the 

matter outside the Court.  

5) Both the parties have jointly filed a memorandum of 

understanding, wherein it is stated that both the parties 

are legally married couple and blessed with a minor son. It 

is stated that they have been residing separately since 

September, 2019. It is further, stated that they have 

amicably settled their  disputes outside the Court and 

mutually decided to withdraw the cases from the 

respective Courts and entered into an agreement so as to 

avoid any doubt, misunderstanding as well as to bind 

themselves and abide by the terms and conditions 

mentioned therein. In the agreement of both the parties, it 

is inter alia stated that the custody and guardianship of 

their minor son Sri Jerry Saha will remain with the 

petitioner Sri Dhanraj Saha. The petitioner is entitled to 

take all the decisions of their minor son. The opposite party 

has liberty to visit their minor son on weekends and 

holidays. If the opposite party enters into relationship with 
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someone or remarries, she cannot visit their son till their 

son attains majority. 

6) Upon perusal of the record and submissions of both the 

sides, this Court is of the view that the petitioner may be 

appointed as the guardian of the minor for his welfare. 

7) No prayer has been made by the petitioner in any other 

Court. 

8) There   is   no   impediment  to  appoint  the petitioner 

as the guardian of the minor. After considering petition, 

submissions of both the sides and also memorandum of 

understanding, petition is allowed and the petitioner, Sri 

Dhanraj Saha is appointed as the legal guardian of the 

minor, Sri Jerry Saha. 

9) Issue a guardianship certificate. Also the memorandum 

of understanding filed by the parties be made the part of 

the decree. 

10) The Misc. case is disposed of accordingly.  

Given under my hand and seal of this Court on this the 18th 

day of January, 2022.  

 

 
        ( Syed Burhanur Rahman )     

 Addl. District Judge (F.T.C.),   
Lakhimpur, North Lakhimpur. 
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Certified that the Judgment is typed 
to my dictation and corrected by me 
and each page bears my signature. 
 
 
 
 ( Syed Burhanur Rahman )    
 Addl. District Judge (F.T.C.), 
Lakhimpur, North Lakhimpur. 
 
Transcribed and typed by: 

 

Sri Montu Kherkatary, Stenographer. 


